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t:Ict)/FROM : 

q crum f4T— T 

rouni KILMLUAL abika, 

.Registrar General, 
High Court of Judicature at Patna. 

Fax No.: 0612-2504088 
Ph.: Off.-P.B.X.-2504071-73, 75, Ext.-237 

2505318-19 
Off.-2504111, Res. - 	 

 

Dated, Patna, the I Oct., 2015 

  

To 

All the District and Sessions Judges, 
Bihar, 

Secretary, 
Advocate Association, Patna High Court, Patna, 

Secretary, 
Bar Association, Patna High Court, Patna and 

Secretary, 
Lawyer's Association, Patna High Court, Patna. 

Sub.: Filling up of anticipated vacancy of Chairperson, Debts Recovery Appellate 
Tribunal (DRAT), Delhi and preparation of a panel of candidates for filling 
up unforeseen vacancies that may arise upto 30.12.2016. 

Sir, 

I am directed to forward herewith the letter dated 01.10.2015, which has 

been received from the Under Secretary (DRT), Department of Financial Services, 

Ministry of Finance, Government of India on the subject noted above for your kind 

information and needful. 

Encl.: As above. 

Yours ithfully, 

Registrar General 



No.7/14/2015 -DRT 
Government of India 
Ministry of Finance 

Department of Financial Services 
Jeevan 	uniltlin4j, 

Sansad Marg, New Do1111 	1.100(11 
(4:101,01, ),01!) 

The Registrars General of 
All High Courts in India 

Subject: Filling up of anticipated vacancy of Chairperson, Debts Recovery Appellate 
Tribunal (DRAT), Delhi and preparation of a panel of candidates for filling 
up unforeseen vacancies that may arise upto 30.12.2016. 

Sir/Madam, 
I am directed to say that it is proposed to fill one anticipated vacancy of Chairperson, 

Debts Recovery Appellate Tribunal, Delhi, and also to prepare a panel of candidates for any 
unforeseen vacancy of Chairperson in any of the Debts Recovery Appellate Tribunals in the 

country which may arise upto 31.12.2016. 

	

2. 	
The Recovery of Debts Due to Banks and Financial Institutions Act, 1993 (51 of 93), 

was enacted to provide for establishment _of Tribunals tor expeditious_ adjudication and 
recovery of debts due to banks and financial institutions. Under Section 8 of the Act, 5 Debts 
Recovery Appellate Tribunals (DRATs) have been established at Delhi, Mumbai, Kolkata, 

Chennai and Allahabad. 

	

3. 	
The qualifications prescribed for appointment to the post of Chairperson of DRAT are as 

under: - 

a) 
A person who is, or has been, or is qualified to be, a Judge of a High Court; or 

b) 
A person who has been a member of the Indian Legal Service and has held a post in 

Grade-I of that Service for at least three years; or 

c) 
A person who has held office as the Presiding Officer of a Debts Recovery Tribunal for at 

least three years. 	- 

	

4. 	
The term of office of Chairperson of DRAT is five years or till he attains the age of 65 

years, whichever is earlier. 

	

5. 	
The service conditions of the persons selected for the post of Chairperson are regulated 

in accordance with Debts Recovery Appellate Tribunal (Salaries, Allowances and other terms 

and conditions of service of Presiding Officer) Rules, 1993 (copy enclosed). 

	

6. 	
. It is requested that the names of willing and eligible Judicial Officers and Advocates, 

who are eligible for appointment as High tourt Judges, in the enclosed proforma, may be 
nominated/forwarded so as to reach this Department [(Under Secretary (DRT), Department of 

Financial Services, Ministry of Finance, 3rd  Floor, Jeevan Deep Building, Sansad Marg, New 

Delhi-110001] by 1st  December,2015.  The vigilance clearance, integrity certificate and 

attested photocopies of the Annual Confidential Reports for the last five years i.e. 2010-11 to 

2014-15 in case of Judicial Officers may also be furnished. 

7. 	
The vacancy circular and application Proforma is also available on this Ministry's website- 

finmin.nic.in 
 (URL: http://financialservices.gov.inivacancycirculars_index.asp). 

Your- f.ithfully, 

(V .V . K(arayat) 
Under Secretary (DRT) 

Tel. No: 011-2374 8769 

End: As above 

To, 



.40'f',PI'L,ICATION FOR SELECTION TO THE POST OF. CHAIRPERSON, DEBTS 
11.ECOVERI' APPE LA Tr.; 1 R 1.13 FJ 	RA s 

1. Name in Full (in Block Letters) : 

2. Date of Birth : 

3. Father's/ Husband's name : 

4. Present Address: 
(i) Office (Address with tel. No.) : 

(ii) Residence (Address with Tel. No.: 

(iii) Email: 

S. Parent departments complete Address: 
(with Telephone No. and Fax No., email) 

6. Educational qualifications : 

7. (a) Date of entry in the service, if applicable: 

(b) Name of service: 

8. Details ofpoctin!s nlast(i 	10 years): 

r  No. 
	e,sicmati or..1 	Department/ 	Organisati Oil 

tsfl ce 

9. (a)Present post held: 

(h) Date of appointment in present post, on regular basis: 

(c) Present Pay-Scale and Basic pay: 

1 O. Date of Retirement : 

11. Whether any Disciplinary action/ charge sheet 
is peiidincVcontemplated: 

12. Date of return from previous Deputation, if any: 

S. n 

From 
	

To 

1 



13. No. of cases disposed of in past 2 years: 
(in case of Judicial Officers only) 

14. (a) Date of Enrollment as Advocate : 

(b) Years of practice in High Court : 

15. How qualified for the post applied for : 
(Please give full details) 

16. Whether belong to SC./ ST/ OBC : 

17. Preference for place of posting : 	1 	  

18. Any other Qualifications/ Experience 
not covered above : 

Place: 
Date: 

 

(Name a. Signature of Candidate) 

  

	

OFFICE OF 	  
(Cadre Controlling Authority) 

Certified that the particulars given above are correct as per records available in the 

registry of the Supreme Court' High Court/ records of Department( Office of 	  
(strike off whichever is not applicable). - • 

	

It is also certified that Shri/Smt. 	  is clear from vigilance angle and no 
disciplinary proceeding are pending or contemplated against the officer. The Annual Confidential 

Reports for last 5 years i.e. 2010-11. to 2014-15 (Other thanFlifh Court Judges/ Advocates) are 
enclosed. 

It is 'hereby certified further that this Department shall have no objection to the relieving 

of the said officer, in case selected for the post of Chairperson, Debts Recovery Appellate 
Tribunal. 

Place: 
Date: 

 

(Name & Signature of Officer 
with Official Stamp) 
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1. Short title and Conint=__.-,--naeat.—(1) These rules may be 
called the Debts Recovery App-ellate•Tribmial,(Wsries, Allow-
.ances and other terms 8.13d _Oa-  Li-ditiGas Of .tervitt of 'Presid'in'g 
Officer) Riga 1993. r 

• 

wise requires,:-- 

(a) 'Act' means the Recovery of Debts Due to Ranks 
- and Filiantizt Instiimicas Act_ 1993 01 of 199 -,, 

Co) 'Priding Officer' means a person op-Anted as Pte- 
., 

sitEaig Officer •or au Appellate Trib,rrg! under sec-
tion 9 of the 4c-f.;. 

(c) means- :Debts Recovery -Trii.3101  
allowane and -Other ietto,-- -and. cOridUns of .iser-
Yiw of Presidirk7, Offi=r) Rites, 1993; 

(d) all other  words and expressions used and not defined 
in. -these rules 'but defined in the Act shall have the 
meanings respectively_-amigied to them in the Act. 

3. Salary.—The Presiding Officer of an Appellate Tribunal 
shall be paid such salary as admissible to serving Judge bi 
a High Court : 

Provided that in. the case of an appointment of a person 
as a Presiding Officer.. who has retired as a Judge of a High 
Com-t or who -has retired from service under the: Central 
Government or a State Government and who is in receipt 
of or...has received or has become entitled to receive any 
retirement benefit by 'way of pension, gratuity, employer's 
contribution to the Contributory Provident Fund or other 
forms of retirement benefits, the pay of such Presiding Offi-
cer shall be reduced by the gross amount of pension or em-

.ployer's contributiOn to the Contributory Provident Fund 
or any other form of retirement benefit. it.any, drawn or to 
be drawn by him. 

Irs 

14.5-4-ww 

(2) They shall come into formon the date of their _ 	 • 	 • publi- 
cation m the_  

. these -rules„ tpleSS the context 'Other-_ 

exercia--; 	fe 	 ercea by -,-C-1751q19- 	Aqt11.-•• 	 VF M 	 • Section 11  read with cia t2) Tof section 
36 of the Recn  YerN.' D  
Institutions .Act, .1993 (51 of - 1933)-teeCennil Government 
hereby Otgkes the folloWint rules, 	 . . 	. 



k. 

cempleted year ot service and--thz---lcave-ssikrylor—- 
half 	shall be equivabant to half of the 
leaaas 	fusible during the earned leave; 

(iii) Leave on half pay may be commuted to full:, pty. 
leave at the discretion of the President of1ndii~

-provided it is taken on.medmal grotmceeend is anp-
-parted4y-e-med;cal4ertificatiOtraetentamedi- 

.Wz.Ethor431 ; _ 

(iv) Extraordinary leave without pay and allowances up-to 
a raa..Ummn period of sane hundred  and eighty days 
in one --tern .-of - office. 

6_ La.VE Sanctioning Authority.—Ilaz -"President of India 
shall be the authority competent to •sanction leave to the 
Presiding Officer of the Appellate TribunaL 

4. Dearness allowance and city compensatory allowance.—
The Presiding Officer of an Appellate Tribunal shall be en-
titled to draw dearness allowance and city compensatory al-

- lowance at the rate admissible to a Judge of a High Court. 

5. Leave:---A person, on appointment as a Presiding Offi-
cer in . an Appellate Tribunal shall he entitled to leave as 
follows : 

(i) Earned leave at the rate pf thirty dais for every 
completed calendar year of service or a part thereof: 

Provided that the leave account shall be credited with 
earned leave. in advance, in two instalments of 
fifteen days each on the first day of January and 
July of every calendar year : 

Provided that he tleave ac count shall be credited with 
the close of previous half year shall be carried 
forward to the next - half year, subject to the 
condition flat the leave so carried forward plus 
credit for the half year do not exceed the maxi-
mum limit of one htmdred and daghty days; 

(ii) Half pay leave 	medicaa certrecten or on private 
	 affairs at the rate of twenty days in respect 'of each 

	 _ . 
7. Pension/Provident Fluid.—In .ease. a serviiii:Jfidge or 

- an-Offieereofate.CentralaCaovernmentataraStateeEetweanment, 
is holding the poSeof-Prealding Officer; -the. Service rendered 
in Appellate Tribunal veal count for peasion. to be drawn it 

-accoralancewithfabeartiles of; the service to- which lie belongs-
.. 

 
He shalle-eise..be -Rai'erned by the proaiakins -of the Genera. 

--7-.-aiaroVidentelaund-40..aaal -Serialeas)_IPanies. 060._ In all, other 
:Cases. a peeson.- shall 'be. entitled - to . Contributory Provident 
Fund (India) 	1962. 

S. Travellire Allowances.—The Presiding Officer of an 
Appellate Tribunal. while ea tour or on transfer 
the joiirtiey undertaken to- join the Appellate-Tribunal-or. en 
the expiry othis -term with the Appellate Tribunal to proceed 
to his borne town) shall be entitledato the travelling allow-
ances'. daily allowances, .transportation of personal effects and 
other similar matter at the same scales and at the same rates 
as -are- prescribed in the High CoUrt Judge (Travelling Allow-
ances) Rules. 1956. 

9_ Leave Travel Conmssion.—The Presiding Officer of an 
Appellate Tribunal shall be entitled to leave travel concession 
at the same rates and 'at the 'same scale as are applicable to 
a Judge of a High Court in the State in which the Appellate 
Tribunal is located. 

10. Facility' of conveyance.—The Presiding Officer of an 
Appellate Tribunal shall be entitled to a staff car and one 
hundred and My litres of petrol 'every month or Actual con-
sumption of petrol per month, whichever is less. 

- - 
It. Accommodation.—(1) Every person appointed as a 

Presiding Officer of an Appellate Tribunal shall be eligible, 
subject to availability, to the use of official residence from 
the general pool accommodation of the type admissible to a 
Grout 'A' officer of the Central Government; who is watt-
ing at the place where such Appellate Tribunal is located 
and drawing an eauivalent pay on payment of the licence fie 
at the rates specified by the Central Government from time 
to time. 

(b 

[P4RT n—SEC. 3(i) ] 

'(2) Where the Presiding Officer of an Appellate lliburea 
occupies an official residence beyond .pemaissible period, he 
shall be liable to pay additional licence fee or penal rent, 
as the case may be, and he shall be liable to eviction in 
accordance with the rules applicable to Central Government 
Servants. 

(3) Where the Presiding Officer of an Appellate Tribunal 
does not avail of facility of official residence• under suer 
rule (1), he shall, be entitled to House Rent Allowance as 
admissible to Group 'A' officers of the Central Government 
drawing equivalent pay. 

12. Facilities for medical treatmentaa-The Presiding Offi-
cer of an Appellate Tribunal shall be entitled to medical 
treatment and hospital facilities as provided in the Cofffii-
butory Health Services Scheme Rules, 1954 aid in places 
where the Central Health Services Scheme is not in operation, 
the said Preaidin,g Officer shall be entitled to the facilities 
as provided in the Central Services Medical Attendanee Rules, 
1944. 

• 13. Residuary Provision-L-Matters - relating to the condi-
tions of services of the Presiding Officerof:an Appellate Tri-
bunal with respect .to which to express provision has been 
	made 	in these rate e' shall be_referred in each .cate_to the ______ 
Lentral-...eovernmen _or its oecrsum a 	e emsnTa 
Central Geveraine-nt thereon shall be biaing - en the said" 
Presiding Officer. • . 

. 	.... • 

I4.: Power to relax—The Central Government shall 
power to relax the provisions of any of them rules in respect 
of any man or categpries of persons. 

• [No. F. 18(3)/93C004] 
A. K. JAM, R. Secy. 
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